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Judgement

@JUDGMENTTAG-ORDER

The Court

1. After hearing the learned counsel for the parties and on perusal of the affidavits filed, particularly the latest affidavit

filed by the Deputy

Commissioner, Pakur on 17.10.2001, we dispose of the writ application and the intervention application by passing the

following orders :--

(i) Within three months from today the process of shifting of the bus stand from the present location to the proposed

location shall be completed.

Time for this shall not be extended, unless for compelling and properly explained reasons the State approaches us

before the expiry of. three

months for extension; and

(ii) Mr. Rajiva Ranjan Mishra, learned counsel appearing for the intervenor, has stated and undertaken before us that

his clients would vacate the

premises occupied at present by them in the location of the present bus stand latest by 15.1.2002. Because of this

undertaking furnished on behalf

of the intervenor, we modify our interim order dated 7.6.2001 to the extent that the demolition of the unauthorised

constructions and the vacation

of the unauthorised occupiers from the present location of the bus stand shall be deferred till 15.1.2002. Immediately on

the expiry of this date,

however, we direct the Deputy Commissioner, Pakur to carry out and implement our aforesaid order dated 7.6.2001 in

all respects.

The writ application is. accordingly, disposed of.
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